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In the matter of:

,2016

. .. . ...Applicant/Petitioners

VS.

nication Ltd. ,.Respondent
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SKARA MOHAN, JUDICIAL MEMBER
AR, TECHNICAL MEMBER

: Anubha Singh, Adv.
: Aishwarya, Adv.

Samay Maheshwari, Adv.
Saumil Sharma, proxy counsel for
Amol Vyas, Adv.

ORDER

IAN N2

an IA filed by former RP in CP No. IB- 601(NDy2018, TA No.

6912018 see ing replaceme of Mr. Suresh Chand Garg, the present Liquidator

with Sh. Sa

Packwgll (India) Pvt.NI/s

Coram: DR. POONDLA
SH. RAGHU NA

For Petition$r (s)
For Respondent(s)

td.

endra Prasad

17110002 as

nia having Registration No. IBBI llpA-OO2lIp-

Liquidator. It is pleaded by the learned counsel

that earlier this Tribunal ordered liquidation in IA

GD.f
-/

N0002/201

appearing fo

Shakti

the former

This



No. Il7 lJPW20l9 on 18.

Liquidator. However, she s

forth before this Tribunal

s4--
(RAGHU NAYYAR)
TECHNICAL VIEMI}F]R

.2019 and named Mr. Suresh Chand Garg as the

its that earlier vide Diary No. 989/2019, it was pur

name of Sh. Satyendra Prasad Khorania having

Registration No. IBBI/IP -002/IP-N000212016-17110002 as the Liquidator

CoC. In the circumstances stated in this IA, thiswhich was approved by

Tribunal hereby replaces . Suresh Chand Garg as the Liquidator and appoints

Sh. Satyendra Prasad ia having Registration No. IBBI/IPA -OO2lIp-

N0002/20 l6-17 I 10002 to as the Liquidator.

Accordingly, this IA allowed.

34-
(DR. POONDLA BHASKARA MOHAN)

JUDICIAL MEMBER

Shakti


